
 
 

Misc. Crl. (Bail) Case No. 102/23 
O  R  D  E  R 

 
16-02-2023    Seen the petition No.399/23, filed by accused/petitioner   

Tufan Ansari,  seeking pre-arrest bail,  in connection with Dhekiajuli PS Case 

No. 320/22, u/s 379/429/34 IPC read with section 11(1) of Prevention of 

Cruelty to Animal Act, corresponding to GR Case No. 2103/2022.  

   I have heard the learned lawyers appearing for both sides. I 

have also gone through the contents of the case record.  

    The allegation in the FIR is that on 22-10-2022, at about 11 

PM, the 8 months pregnant cow of the informant was allegedly stolen from 

the cowshed of the informant and on enquiry it has come to the knowledge 

of the informant that the stolen cow was slaughtered and the meat were 

being distributed and the 8 months old baby cow was found in the nearby 

paddy field. Then with the help of police and local public Kalimuddin was 

caught and handed over to police but rest of the accused named in the FIR 

fled away.   

   Learned counsel for accused submitted that matter was 

resolved between the informant and accused persons and accused persons 

paid Rs. 80,000/- to the informant as the price of the cow and the informant 

also agrees to appear and file affidavit in court in support of the bail 

application. It is submitted that offence u/s 379/429 IPC read with section 

11(1) of Prevention of Cruelty to Animal Act are all compoundable one. 

Since parties have already compounded the matter, it is submitted that 

accused person may be enlarged on pre-arrest bail.  

   Seen the bail application and heard the learned counsels and 

the affidavit submitted in court signed by both informant Sufiya Khatoon  

and accused Tufan Ansari which disclosed that both have resolved their 

issue and informant received Rs. 80,000/- as compensation for the loss of 

her cow.   

 

   



   The above being the position, considering the submissions of 

the learned counsels, I.O. is hereby directed that in the event accused Tufan 

Ansari is arrested in connection with Dhekiajuli PS Case No.  320/22, u/s 

379/429/34 IPC read with section 11(1) of Prevention of Cruelty to Animal 

Act, I.O. shall release the accused/petitioner on pre-arrest bail in execution 

of a bond of Rs. 20,000/- to the satisfaction of the I.O.  

      Accordingly, the   bail petition stands disposed off.  

      

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 


